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PAPERS LAID ON- THE TABLE
U t t a r  P r a d e s h  U r b a n  P l a n n i n g  a n d  

D e v e l o p m e n t  ( A m e n d m e n t )  
O r d in a n c e

THE MINISTER OF WORKS AND 
HOUSING AND PARLIAMENTARY 
AFFAIRS (SHRI K. RAGHU RA- 
MAIAH): On behalf of Shri H. K. L. 
Bhagat, I beg to lay on the Table a 
copy of the Uttar Pradesh Urban 
Planning and Development (Amend­
ment) Ordinance, 1975 (Uttar Pra­
desh Ordinance No. 27 of 1975) (Hindi 
and English versions) promulgated 
by the Governor of U.P. on the 3rd 
October, 1975, under provisions of 
article 213(2) (a) of the Constitution 
read with clause (c) (iii) of the 
Proclamation dated the 30th Novem­
ber, 1975 issued by the President in 
relation to the State of Uttar Pradesh, 
together with a memorandum ex. 
plaining the circumstances for the 
issue of Ordinance. [Placed in Lib­
rary. See No. LT-10169/76].
A N n u a |L R e p o r t  o f  D e v e l o p m e n t  
C o u n c i l  f o r  A u t o m o b i l e s ,  A u t o m o -  

b l e  A n c i l l a r y  I n d u s t r ie s , e t c ., 
A n n u a l  R e p o r t  o f  T r a d e  m a r k  
R e g is t r y  a n d  U.P. C o o p e r a t iv e  

S o c ie t ie s  ( A m e n d m e n t )  O r d in a n c e  

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. C . 
GEORG&): I beg to lay on the
Table—

(1) A copy of the Annual Report 
(Hindi and English versions) 
of the Development Council 
for Automobiles, Automobile 
Ancillary Industries, Trans­
port Vehicle Industries, Trac­
tors, Earth moving Equip­
ment and Internal Combus­
tion Engines for the year
1974-75, under sub-section (4) 
of section 7 of the Industries 
(Development and Regula­
tion) Act, 1951. [Placed 
Library. See No. LT-10170/ 
7fl.J

12 hr*. (2) A  copy of the Annual Report 
(Hindi and English versions) 
of the Trade Marks Registry, 
Bombay for the year 1974-75, 
under section 126 of the Trade 
and Merchandise Marks Act, 
1958. [Placed in Library. 
See No. LT-10171/76.]

(3) A  copy of the Uttar Pradesh 
Cooperative Societies (Am­
endment) Ordinance, 1975 
(Uttar Pradesh Ordinance 
No. 26 of 1975) (Hindi and 
English versions) promulgat. 
ed by the Governor of U.P. 
on the 3rd October, 1975 
under provisions of article 
213(2) (a) of the Constitution 
read with clause (c) (iii) of 
the Proclamation dated the 
30th November, 1975 issued 
by the President in relation 
to the State of Uttar Pradesh 
together with a memorandum 
explaining the circumstances 
for the issue of the Ordi­
nance. [Placed in Library. 
See No. LT-10172/76.]

A n n u a l  R e p o r t  o f  I n d i a n  S t a t i s t i c a l  
I n s t i t u t e , C a l c u t t a , C.S.I.R. N e w  

D e l h i  a n d  N a t i o n a l  R e s e a r c h  D e v e ­
l o p m e n t  C o r p o r a t io n  o f  I n d i a , e t c .

THE MINISTER OF STATE IN 
THE MINISTRY OF PLANNING 
(SHRI I. K. GUJRAL): I beg to lay 
on the Table—

(1) A copy each of the following 
Reports (Hindi versions):—

(i) Annual Report of the Indian 
Statistical Institute, Cal. 
cutta, for the year 1969-7(T.

(ii) Annual Report of the In­
dian Statistical Institute, 
Calcutta, for the year 
1970-71.

(iii) Annual Report of the 
Indian Statistical Institute, 
Calcutta, for the year 
1071-72.
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(iv) Annual  Report  of  the 
Indian Statistical Institute, 
Calcutta,  for  the  year 
1972-73.

[Placed in Library. See No. LT- 
10173/75.]

(2) A statement (Hindi and En­
glish versions) showing  the 
dates on which the English 
versions of the above Reports 
and the statements  showing 
reasons for not laying simul­
taneously the Hindi versions 
were laid on  the  Table of 
Lok Sabha and Rajya Sabha. 
[Placed in Library. See No. 
LT-10178/76.]

(3) A copy of the Annual Report 
(Hindi version) of the Coun­
cil of Scientific and Industrial 
Research, New Delhi, for the 
year  1973.  [Placed in Lib. 
rary.  See No. LT-10174/76.]

(4) A copy of the Annual Report 
of the Council  of Scientific 
and Industrial Research, New 
Delhi  for  the year  1974. 
[Placed tn Library. See No. 
LT-10175/76.]

(5) A copy of the Audit Report 
(Hindi and English versions) 
on the accounts of the Coun­
cil of Scientific and Industrial 
Research, New Delhi for the 
year 1972-73.

(6) A statement (Hindi and En­
glish  versions)  showing 
reasons for delay in  laying 
the above) documents. [Placed 
in Library. See No. LT-10176/ 
76.]

(7) A copy of the Annual Report 
(Hindi and English versions) 
of  the  National  Research 
Development Corporation  of 
India, New Delhi,  for  the 
year 1978-74 along with the 
Audited Accounts and  the 
Mttnmitg of tfee Comptroller

and Auditor General thereon, 
under  sub-section  (1)  of 
section 619 of the Companies 
Act, 1956. [Placed in Library. 
See No. LT-10177/76.]

Annual Report etc. of Banana ani> 

Fruit Development Corporation ltd., 

Madras, for 1974-75

THE MINISTER OF STATE IN THET 
MINISTRY OF AGRICULTURE AND 
IRRIGATION  (SHRI SHAHNAWAZ 
KHAN): I beg to lay on the Table a 
copy of the Annual  Report (Hind* 
and English versions) of the Banana 
and Fruit Development  Corporation 
Limited, Madras, for the year 1974-75 
along with the Audited Accounts and 
the comments of the Comptroller and 
Auditor General thereon, under sub­
section (1) of section 619A of  the- 
Companies Act, 1956. [Placed in Lib­
rary. See No. LT-10178/76 ]

Tyres and  Tubes  (Movement  Con­

trol Amendment Order, Reviews and 

Reports of  Sambhar  Salts  Ltd., 

Jaipur and  Hindustan  Salts,  Ltd., 

Jaipur

THE MINISTER OF STATE IN THBT 
MINISTRY  OF  INDUSTRY  AND 
CIVIL  SUPPLIES  (SHRI  A.  P. 
SHARMA): On behalf of Shri B. P. 
Maurya. I beg to lay on the Table—

(1) A copy of the, tyres and tubes 
(Movement Control) Amend­
ment Order. 1975 (Hindi and 
English versions)  published 
in Notification No. S.O. 2753 
in Gazette of India dated the 
23rd  August,  1975, under
sub-section (6) of section 9 
of the Essential Commodities 
Act, 1955. [Placed in Library. 
See No. LT-10179/76.]

(2) A copy each of the following 
papers (Hindi  and English
versions)  under sub-sectioi» 
(1) of section 619A of  the-


